/Q-/F:)=/®/OQ-. o S+ ’3///7é |

ghri A. Srivastava..for the applicant

This review 'Petition has been filed for
reviewing the order passed in 0.7.311/95 on
2.6.2000. the said order was passed by a Bench
consisting of Hon! ble MWL Jha,Me'nber () and

Honfble shri . Hmigllana,Member (A). since the

Said Bench is ‘not available, it would be aprropr iate

to place the matter be fore the Hon'ble Vice-chairman
to comstitute a Bench for placing the same before
that particular Rench. Place it before the Hontble .
Vice Chairman 'for constituting the Bench.,

(Bhyame pogra) | : (Lb.da(g.wpras@/*
Cmey - |

2/18,07.2002 5 A Division Bench of Hon'ble Vice.Chairmazt g
A (Self) “and Hem'ble Mr. Sarweshwar Jha, '
Menber (A) jl.sn,;_:oast;ituted for WEyring on

'29,0742002, °
. - \)
Bkj .
\ \ . e e \
N ; J . “J.
Bxx -
& 3/2 a.zcoz | » cm 8ar ms.cutun u en Strike, let it be
?(___L & listez tor s on 16.8.2 o2,
‘“BH{,M ‘l ’ (s Jha )/ (BN, Singh ueehm )/vc

M 2002 For want of time, be listed on 28.8.2002
4/16.8 .
\A/*‘:(_d N

| for hearing. {\
c AV

sks ( 5. Jha )/M(A) ( B.N.Singh Neelgm)/VC

- | y -

b
C




g))/qé 5/28.8.2002  For want of time, be listed for

/B\OW*—‘{ ) hearing on 20.9.2002. ,’i!,

‘)»Jo sks : (s, Jha )/M(A) ( B. N.Singh Neelam) \
dnon o 6/20,09.02 The 1d. counsel Shri Sekhar Singh

| k\ka’:p appearing on behalf of the respondents infor.ms
%*W{‘V‘W\A/, that review Bench kax¥x has since been constit
~[3 Q/\,,,;t;s " LeE it jtherefor‘e,/ge 1isted before the same B

on 04,10, 2002 for h hearlng.

e

Oa srk (Shyama Dogra)M(J) - ' ( Sarveshwar J |

Heard Shri amit Srivastava, ld, counsel %
the applicant f£iling this R,A, against theor
passed in O,A,311/96, which was so disposed of

2.6.2000, a copy of which is filed marked as A
Reference is also made to the order passed by %
" Hon'ble High Court, Patna in C.W. J,Ce No,7371/

which is dated 9,1,2002 {Anrexure~l),

Isswe notices to the responderk s made

ret wnable within six weeks., Rejoider if anykm
may be filed within a week thereafter, Requis

to be f£iled withln a week. Be listed £ hex i
Yn le.12, : S b
(SarweshWar Jha )/M(A) ( B. N, singh Nee lan|

;! 8/16«1202002 H BOth sides ara= pfesent,
2 :

At the request of L4, Addl. Standing CA
for the respondents, be listed on 06.02.2@ for KRN

d \ Y
- W—r"&?‘
ski (L R K.Pras pa)/w (8uN.Singh VgL

o ‘ -
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A 12/22.8.03 b iy : A o
(275777 heeony o 8}«ng: ,
SOOI (s.iat*gj'*"‘f)’?;@)
[3) 1 T foe At gfed cny 22 -9 3 '

RA 10/02

9

Ay

6.2,03 :
CM . Be listed on 27.3.2003 for hearing.

{8 -N.singh Neelam) vC

10/27 .03.2003 : None for the applicant. ,
’ Be listed on 30.05.2003 for he ring.

skj o . | (@ N.Singh Ngelam) NC
10436.5.63. |
15 TN adjeurnment is givnn Dy way of lést chance.

Let it be listed on 4.7.2003 for hearing. y.s.
to be filed by the next date,

SR b

Ne el QVM) A

C@ 1\\/&
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13/22.09%2003 s Shri A.Scivastava, counsel for the <pylicent

The L/c for the appllcant has submitted ]1

that tlll today snow ¢Eisée has not. been ‘91166{ by th@ 1

" respondents® side. Mf, D.K.Jha, the ld. AKC has submltted
o that cince in the cause list his name has not been sho\m
T - " He could not mark the case and has not prought the file.
| ' W‘XM’( However, he has undertaken to file reply by the next date.
L@\mwk With the consent of the parties, be h.stca on
;\\e&a’f‘ 17.10.2003 for hearing. Since t“xe matter has been remanded
\“\\(,\03 | by the Hon'kle Patna High Court, the L/c for the applicant -
,‘\\(:'\ = 7 is directed to remind the Bench on the m,xt datg for éivmg
«%"‘a\o\vﬁ- pricrigy to this matter. . S
o : ¥ ;
- skj (5.0ha) ML) - . {B.N.Singh Neel&;;)/gc

[) ~—/o /C)} BQ LJ/Q

Is/is 1263 Nore fom the Hdeamf~ T
/ She Dok gha A:]Z)D v~ the wf"wa“&- |

) PB red meb Be Lcsi&ata»&*'
bt 2004 /g—vn MM-MG a

I o 4
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DA fevred 0@%Z~7é/‘2"‘z zf;‘)}’j?n -
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. /c A 4 ®)YT’B’S‘YW @’Q
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\/' & Qe (1) O—a W09
21.07,2004 ‘: A bivis’ion Bench of Hon'Ble Shri M.Jha;

e . M{4) and myself stands constituted for«prelzllmi..
oW A nary hearing of this R.A4, on 15.09,2004 .

st

;\q>\°\1 skj | ’ | (Shya a) /ﬁ;‘:zJ)




22/17.9.04

cn

sk

list it on 27.01.,2005 for hearing.
: e

R2-10/02 N

shfi"A. gsrivastava..for the applicant
shri.Aﬁvind'Kumar..for the-respondents
It is seated by ehe learned counsel for, the
respondents that No Wea. has been flled by respondent
nos.3 and &, that, is state of Bihar, in spite of the

fact that notices were issued to them on 4.12.2002 a_n's

last chance was granted On 30.5.2003&@

2. @ther respondenclents have already filed We s.

Therefore, in ehe interest of Justlce qme more’ chance

is granted to respondpne nos.3 and 4 to file WeSe

Qgggggéééﬁperiod of three weeks fakllng whlch the matt

‘will be decided on the basis of materlal available onx

-

‘The learned counsel for the applicant also undertakes |

to inform the learne_d standing ghri B.N.Yaday,-fo'r

state of pibar in this regard. List this case on

10.12.04 for hearing.

(Mo .\ Mo o {S.pograjM.Je

4

23/10.12 2004 :JJC to éhri»'A,Srive‘stava, is present,

st the request of counsel for the applic

A

(5.Deg 7y o (8 .Jha) M(2)

=.-r_.'.~ g

recorde.

ant,




R, A Ne 18/2662

24727, 1, 2665 8hri Girish Pandey, vice ceunse)]l fer the
applicant prays fat and is éllew!!& @ shert
adj Ournmcgnt m this case, List it fer hearing
on T, 3. 20865,

MM ( w J/Ma) ' . ‘( B, 1 ) Ld)

25/7.3.2605 Shri A,SriVQStavé; counselfor _t‘he spplicant.
shri K Kumar, ASC fer the respendents,
With mutual consent, let itke listed

fer héﬁring on 7.4, 20@ 5‘

MES, (S.z?astava ) /i) ( Tha ) p(a) |
* | o Jd
Q/g/—:'uq.o; 4 Couvrrcl | ~ Lhe a«pp/tuﬁxf A

' Lo Chombins Fov
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In terms of Appenqix Tv Rule 1 B8) °f the CAT

18.05.2005 ¢

Rules of practice 1993, a pivision Bench of
vice-chairman (self) and H:n'ble M. vantreshwar

Jha., M), stands const jtuted for meliminary

hearing Oof this R.A. On 24 .05.2005 .@/
: \O

skj _,(P.K.sihha)/vc |




FThe case is called out, bulk -
25.5.05 ?;%ﬂméno one appears on behalf of the applicant.

Shri D. Surendra, learned Additiocnal Standing

Counsel for the Respordents Nes., 1 & 2 is present

\ea
wheregs Shri B,N,Yadav, ’\SC for the Respordemnts
S
Nes. 3 & 4 f\lg present, Therefore, we have perused

the record ourselves and the learned counsel for

res p@rﬁentswa have been heard. They submit

that there is no lacuna %ﬂ defect in the order

passed in QA-311 of 1996 agairst which this

application has been filed.

2. This is an application for review in order

passed by this Tribunal in QA_311 of 1996 p@j‘.nt!ing

out certain lacunasin that order. Opjections taken
~ ' &@Md\ Coull)

are riwmi},the points made out are,

have mag; been argued when the aforesaid CR-311/96

was being dispesed of. Lacunat¢ as pointed out
ok '
in our opinion ?‘p@t Such which would compell xhzm

this ’I‘ribunal to review the oarder as recorded

AL

i\w%ll dlscussed in the erder.
Moreover this application has been filed on 5.2.02

in A311/96 which is

whereas the order in the concerned A was
recorded on 2.6.2000, bviously the application is
time barred under rule 17( )

e Barred under rule 17(' ]

Rules mmﬂxﬁmﬁuﬂhere in it has been stated Rak

of the CAT (Procedure)

UN@ appllcatlon for review shall be
entertained unless it is filed within
30 days from the date of receipt of a copy
of the order sought to be reviewed .® :‘
It appears that certified copy of the arder in
the concerned A was ready as back as on 4.7.2000.
On this ground also this Review A,ppl:i;cation would fail

Accordingly, this Review Application is dismissed.

Sks (M

a J/M(A) (P.K.tha )/ve



